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Asrurances Report

(Fifth Lok Sabha) on Naval
Dockyard Expansion Scheme—
Ministry of Defence.

(10} Forry-seventh Report on Action
Taken by Government on_the
recommendations of the Com-
mittee contained in their Two
Hundred and Ninth Report
srmh Lok .thhn] relating 1o

(11} Fificth Report on Action Taken
by Governmeni on the recom-
mendations of the Committee
contained in their Hundred and
Seventy-third Report (Fifth Lok
Sabba) rclating to Directorate
of Advertising and Visual Publi-
city.

293 12 s

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS °

wit win  mwx wef {m]
I to present  the Tenth Report of
tlbcanm:ime on Private Memben'
Bills and Resolutions.

COMMITTEFE ON SUBORDINATE
LEGISLATION

Fooutn ReronT

SHRI SOMNATH CHATTER]JEE
{ Jadavpur) : 1 beg to present the Fourth
Report of the Commitree on Subordinate
Legislation.

COMMITIEE ON GOVERNMENT
ASSURANCES

Finer Rerort
SHRI YAGYA DUTT SHARMA
{Gprdaspar) : I beg to present the Fini

Repart of the Committee on Government
Anurances.

—_—

1313 hrs,

RUCT-

*PUBLIC SECTOR IRON AND

TEEL COMPANIES (

LBINT-L AND MISCELLANE

'ROVISIONS BILL

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK) :
+to move for leave to introduce a

Bill to provide for restructuring of the
iron and steel companies in the public
sector 30 s to secure better management
and greater cfficiency in their working
and for matters comnected therewith
or incidental thereto.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a Bill to provide for restructuring
of the iron and steel companies
in the public scctor 50 as 1o
sccure better management and
greater cfficiency in their working
and for matters connected there-
with or incidental thersto.”

SHRI C. M. STEPHEN (Idukki} :
Sir, I oppese the introduction of this
Bill an rwo E:’"“d‘ one techaical and
ﬂnh other sy tlmi‘:“ Coming lﬁ ﬂ‘bl‘:
techalcal e ¢ going thro
the Bill T ﬁmem are certain pmvmlgu
which provide for delegation of power,
eg. power to alter the conditions of

remove difficultion, power to alter the
lhm structure of the :ompnm by

i These, o me,
are delegatary m but 1 ﬁnd there is
no mmur-n:{n?nu attached to the Bill
which gives details of the powers of
delegation contemplated or incorporated
in the Bill, which iv onc of the mandatory
provisions.

Then, this Bill provides for taking over
of certain companies : it is nol  exactly
taking over, hut companies which are
today under the management of SAIL
will become independent companies,
direetly under the control of the Ministev.
But there i1 no financial memorandum.
1 do not know. T would like to get some
light on this point. Is it the contention
of the Minister that when these com-
nanies, which were being man by
SAIL 30 fur, will he taken over the
Ministry, there will be no additional
expenditure, no sdditional staff. nothing
of that sort ? Appareatly, it will involve
an additional expenditure, in which casc
there should be a financial memorandum,

*?ylish:l in Gz of lodia Bewrasediaary
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